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() THE APPROPRIATION (NO. 4<
BILL, 1967

[THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair.]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): Sir, I beg to move: —

1. "That the Bill to authorise payment
and appropriation of certain further sums
from and out of the Consolidated Fund of
India for the services of the financial
year, 1967-68, as passed by the Lok
Sabha, be taken into consideration."

2. "That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain
services, during the financial year ended
on the 31st day of March, 1965, in excess
of the amounts granted for those services
and for that year, as passed by the Lok
Sabha, be taken into consideration."

Sir, the first Bill . . .
SHRI NIREN GHOSH (West Bengal):

One by one. You cannot take all the Bills
together. 13—5 RS/68
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SHRI K. C. PANT: I am going according
to the Order Paper.

The first Bill arises out of the Sup-
plementary Demands of Rs. 30,67.12 lakhs
voted by the Lok Sabha on the 21st
December, 1967 and the expenditure of Rs.
40.01 lakhs for payment of court decrees etc.
charged on the Consolidated Fund of India as
detailed in the Supplementary Demands
presented to the House on the 29th November,
1967. The net cash outgo arising out of the
batch of Supplementary Demands would be
only Rs. 22.65 crores. As detailed
explanations have already been given in the
Supplementary Demand Statements, I would
confine myself to a few introductory remarks
on some of the major items for which
additional provision is required.

A Supplementary provision of Rs. 20
crores is required under the Demand Loans
and Advances to meet the requirements of the
public sector undertakings, due partly to
shortfall in their internal resources and partly
to larger outlays than originally provided for.

SHRI NIREN GHOSH: Mr. Vice-
Chairman, Sir, I want to make one point.
From 11-00 to 8-30 we have been sitting non-
stop. There must be some recess. We have not
taken our meals or food. It cannot go on like
this.

(Interruptions)

SHRI MULKA GOVINDA REDDY
CMysore): 1 suggest we adjourn the House
for half-an-hour for dinner and then
reassemble.

SHRI NIREN GHOSH : Give half-an-hour
adjournment. We can sit again.

SHRI LOKANATH MISRA (Orissa): I
think it is a reasonable suggestion. We break
at least for half-an-hour.

SHRI BHUPESH GUPTA (West Bengal):
You cannot go on non-stop.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): After Mr. Pant finishes if it is
the wish of the House we can adjourn just for
half-an-hour.
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SHRI K. C. PANT: Sir, I have abso- | lutely
no objection.  But if everybody goes there
together it may be a little ! difficult but if it is
staggered it may be easy. It is for you tq
decide.

THE LEADER OF THE HOUSE (SHRI
JAISUKHLAL HATHI): You can go by
batches.

(Interruptions)

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : Order, order.

SHRI K. C. PANT : Anyway, the temper of
the House will be better after dinner.

The additional demand comprises Rs. 5
crores for the Madras Refineries, Rs. 3.21
crores for the Oil and Natural Gas
Commission. Rs. 7.50 crores for the Indian
Oil Corporation and Rs. 4.29 crores for the
Fertiliser Corporation of India. I should point
out in this context that the public sector
undertakings consist mostly of plants which
have a long gestation period. They are capital
intensive. It takes time for them to show
results. Also in many of these plants
expansion work is going on simultaneously
and capital invested is partly in the expansion
work and partly in the basic plants functioning
today. Though the return from the running
public sector undertakings has not been high,
they are serving a national purpose.
Government is alive to the need for further
improvement in their working and all attention
is being paid to this aspect.

An additional provision of Rs. 47.50 lakhs
is required for the purchase of shares of the
Indian Explosives Ltd., which is establishing
with foreign collaboration a fertiliser factory
at Kanpur for the production of 450,000
tonnes of Fertiliser Urea per annum. Hon.
Members appreciate, I am sure, the impor-
tance of increasing production of fertilisers
and other agricultural inputs in the context of
present food situation and will not, therefore, I
am certain, grudge the additional demand.

[RAJYASABHA]

Bills, 1967 5616

A supplementary sum of Rs. 8.70 crores is
required for transfer to the Marketing
Development Fund and for expenditure on
Export Promotion and Marketing
Development Schemes met from the Fund.
The actual additional cash outgo would be Rs.
5 crores and the rest is only for transfer to the
Marketing Development Fund. The ex-
penditure is in the form of cash assistance for
certain items of export on selective basis, and
the additional expenditure is mainly on
account of arrear payments in respect of raw
jute imported during 1966-67 as well as the
decision to give retrospective effect to
subsidised export of expeller and solvent
extracted decorticated cotton seed cake with
effect from the date of devaluation and
increase in the rates of subsidy on certain
selected engineering items. The export of
certain other items such as prime iron and
steel is also now expected to be larger neces-
sitating larger subsidy. The hon. Members will
agree with me that every effort should be
made to boost up our exports and the cash
assistance has an important role to play in this
matter.

Three token provisions of Rs. 1000 each
have been sought for making payment of
grants-in-aid to the Indian School of Mines,
Dhanbad, the Central Inland Water Transport
Corporation Ltd., and to the African National
Congress for the setting up of their office in
India. The second Bill arises out of the
Demands for Excess Grants relating to the
year 1964-65, voted by the Lok Sabha on the
21st December, 1967 and the expenditure
charged on the Consolidated Fund of India
and incurred in excess of the sanctioned
appropriation for that year. The reasons which
led to the excesses have been explained in the
foot-notes  below each Demand or
Appropriation in the Statement of Demands
for Excess Grants.

As the House is aware, these excesses are,
in the first instance, reported upon by the
Comptroller and Auditor-General and then
examined by the Public Accounts Committee
and it is only after the Committee have looked
into the facts of each case and recommended
their regularisation that the matter is
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brought before Parliament. A few accounting
adjustments noticed subsequently have also
been taken into account with the approval of
the Public Accounts Committee. These have
been explained in paragraphs 6 and 7 of the
Introductory Remarks in the Statement of
Demand for Excess Grants.

Hon. Members may well enquire why these
excesses arise and why they cannot be
avoided. The payments on Government
account are made by a large number of
disbursing officers spread all over the country
and usually there is a time-lag before the
transactions are brought to account against the
sanctioned Grant or Appropriation. It does
happen, sometimes, that towards the close of
the year, either as a result of inevitable
payments or book adjustments made by the
Accounts Officers, the Grant for the year is
exceeded, but these excesses come to notice
when it is too late to go in for additional pro-
vision. Such excesses occurred in 39 Grants
and Appropriation in 1964-65 and constitute
about 0.14 per cent of the total sanctioned
Grants and Appropriations for the year.
Nevertheless, I would like to assure the House
that every possible effort will be made to
avoid or reduce such excesses to the
minimum.

Sir, I move.
The questions were proposed.

SHRI NIREN GHOSH : On a point or
order . ..

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : Let me finish. Now, the motion
has been moved and it is for discussion and
for Members to take part. As it is the desire of
the House, we adjourn for half an hour. What
is your point of order?

SHRI NIREN GHOSH : Under which rule
of the Rules of Procedure and Conduct of
Business in the House two financial Bills
have been moved together?

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : Generally the Appropriation
and Excess Bills are taken
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together. That is the established practice.
Now, we adjourn and meet at fifteen minutes
past Nine.

The House then adjourned at
forty-two minutes past eight of
clock.

The House reassembled at fifteen minutes
past nine of the clock, THE VICE-CHAIRMAN
(SHRI AKBAR ALI KHAN) in the Chair.

SHRI DAHYABHAI V. PATEL (Gujarat) :
Mr. Vice-Chairman, we have before us the
Appropriation Bills.

AN HON. MEMBER: Misappropriation
Bills.

SHRI DAHYABHAI V. PATEL : Yes, it
could not be wrong to say misappropriation,
because every day when we read the
newspapers what are the items that we see?
Only in this morning's papers we see Rs. 50
lakhs loss to Bharat Sevak Samaj. This is
great Mr. Gulzarilal Nanda's Bharat Sevak
Samaj. I do not know what it has produced,
but certainly here is a loss of Rs. 50 lakhs that
is noticed on one day. On how many other
occasions have there been such matters? It
shows the pattern of Government's spending
which has been faulty right from the begin-
ning.

Sir, the faulty policies in many of these
respects have been guided or misguided
because of the faulty foreign policy. A few
days ago, two weeks I think. I went to
Bangkok for the Asian Parliamentary Union
meeting. India was a party to the first meeting.
Two Congressmen had gone and I was told
that they had signed the charter. Now this is a
body which is sponsored by democracies in
Asia to foster the growth of democratic
traditions and democratic methods in Asia,
because while India has the benefit of British
connections which certainly give us certain
traditional democratic ways, there are many
countries in Asia which do not have these
things. When we were present at Tokyo, two
Members of the Congress Party were present
and signed the agreement, the charter. We
did not go
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to the second meeting at Korea perhaps
because it was in South Korea. The third
meeting was to be held in Bangkok. Our
Government would not send an answer even
to the invitations they gave. I do not
understand this, whether it is the Government
or the Speaker's office who did not send the
answer. But I happened to be in Japan about a
month and a half ago and the leader' of the
opposition invited me personally by name to
say, "you must come". I went there and I saw
Mr. Kishi, brother of the Prime Minister and
the leader of the opposition both together at
the meeting. I do not understand why the
Government of India takes such an attitude
and will not associate with other Asian
countries in developing democratic traditions.

AN HON. MEMBER: Has South Korea got
it?

SHRI DAHYABHAI V. PATEL: South
Korea has certainly got democratic traditions.
If you are thinking of North Korea, then it is a
different matter. Of course if you are thinking
of the democracy that pervades in other
countries, it is a matter of your lookout. We
know what sort of democracy is there. The
question is whether people are even able to
speak. For uttering a few words of poetry
people are given harsh sentences. Authors are
given harsh sentences. If my friends want to
call that democracy, they are welcome to do
so. But I do consider this as a great failure of
our Government. Of course it is all because of
the misguided policy, because of the friends
who misguide them. Taiwan offered to give
certain rice seed. We do not take it and say,
"thank you". The same position prevails in the
matter of fertilisers. We will not learn.
Therefore, we suffer. We buy in the open
market and pay a very heavy price. That is
why our finances are in this bad state.

Then of course we have given large grants
to the External Affairs Ministry. I do not
know how far these grants are justified and
how far our policy in this regard is correct.
All of these require a revised look and a
revised thought. Are we by our policies
and by the
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money that we are spending making friends or
are we losing friends? Are we becoming
stronger or are we becoming weaker? These
to my mind would be some of the tests that we
could apply.

I do not know whether there is any
provision in these for the recent fertiliser
purchases that have been made. Is it not
possible for our Government to go to friendly
countries and ask for fertilisers? Some of them
will, I am sure, be willing to give at a much
lower price, some even free, but the approach
is not made. We go and buy in the open
market, and when you go to the open market,
it depends always upon demand and supply.
Therefore, you have to pay a very high price. I
do not know whether that is a very right
policy.

I find in one of the items Rs. 50,000 as
additional vote on the Secretariat to the Vice-
President. If I am mistaken, the hon. Minister
will kindly correct me. Is that so? What is the
fact? Has any addition been made? On the
contrary the Secretariat of the Lok Sabha and
of our Rajya Sabha want to curtail certain
privileges. We used to send letters to
Ministries from that office, and they say, "our
staff has been curtailed, so we cannot oblige
you, we cannot send letters out".

SHRI K. C. PANT : The details are given
as to why it has increased.

SHRI DAHYABHAI V. PATEL : I do not
find it.

SHRI K. C. PANT: It is given on page 22.

SHRI DAHYABHAI V. PATEL : But if there
is going to be increased expenditure, surely
it is going to mean '_ increased amenities to
Members. I see the amenities are cut. That is
why I ' am trying to point this out. I want to
'point out that all over the world Mem-' bers of
Parliament are treated in such a way that they
can function efficiently. ' Secretarial service is
provided. In many ; places rooms are provided,
leave alone allowances and all that, I am not
quar-I relling. Here our facilities seem to be
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cut everyday. We are getting Members who
take more interest which is a welcome sign.
More Members ask questions than they used
to, which I consider a very welcome sign. I
consider it a very welcome sign. When I came
early in the Rajya Sabha, I used to see the
Questions List over and the number of
questions was not so big. Now it is a good sign
that more Members ask questions. But for
asking questions and for sending in
Resolutions and for corresponding with their
constituency people, each Member requires
more facilities which should be provided. I do
not see any increase in them ; I see that our
facilities are being curtailed. The Notice
Office says, we are unable to send out letters
that the Members want to send to the Ministers
because our staff is being curtailed. I do not
know what type of economy this is when we
see such type of work that is being done. Sir, I
am sure that provision will be made for relief
being afforded from calamities that occur. The
House has expressed sympathy for those
affected. everyone has expressed his sympathy
for the people who suffered in the disaster at
Koyna or the cyclone that took place in Orissa.
The Home Minister is all powerful in the
Government and I am sure he will look after
the people in Koyna well. But does that mean
that the people in Orissa who have suffered as
a result of the cyclone and where there is a
non-Congress Government are going to suffer?
There is also another part of the story. On
certain assurances given—orally or written, I
do not know—the former Congress Chief
Minister of Orissa played ducks and drakes
with the finances of Orissa, ran into a scheme
called the Paradeep Port. Fortunately, it is
proving to be a beneficial scheme. I have no
quarrel if it is beneficial. It is a very good,
deep draft port. The State of Orissa. . .
(Interruptions) T have no quarrel, I am not
quarrelling over it. You should support what I
am saying. Be patient and listen to reason, to
what I am saying, and then you will have to
agree with me. Sir, every major port is gov-
erned by a Port Trust and at the initial stages
Government provides funds for the formation
of the Port Trust helping the Port Trusts to be
on their legs,
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for forming a Trust and allowing them to float
loans and debentures. Why is it not being
done in that Port? The Government of Orissa
is suffering because of the other activities of
Mr. Biju Patnaik, playing ducks and drakes
with the finances of the State. It was left in a
practical state of bankruptcy. But that Port has
turned but to be a good project it is a very
good thing. But the Government of India
should go to the succour and aid of this State
by helping them to form a Port Trust quickly,
such as we have got Port Trusts in Madras,
Bombay and Calcutta. These remarks were
also made when the Port Trusts Bill was
coming up. The Government should indicate
what their intentions are and allay the fears. It
is no use giving pious promises that the
Government of India treats all the States,
Congress and non-Congress, alike. We would
like to see it translated into action and
particularly in a State that has run well, where
there is not so much of floor-crossing and
where the Ministers are not being out to
auction so easily. Government should go to
the succour and support of a State like that. I
hope the hon. Minister will enlighten us on
what the Government proposes to do in this
matter.

Last but not the least, I would refer to a
subject on which unfortunately we have not
been allowed to say anything in this House so
far. We are at the fag end of the session. I do
not know whether the nefarious Novesti deal
is going to cost any money to the exchequer or
whether any provision has been made for it.
But I do not understand how different it is
from the other deals which were considered
not in the interests of the country. While many
people feel that this is something which is
entirely against the self-respect and against the
use that this country can put it to, why do you
want to run into it in the fraudulent manner in
which it is sought to be put down the threat of
this country by calling it independent,
independent of the Government? Is there
anything independent of the Government in
any Communist country? I am sure that this
House knows better than that and we are not
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babies to be misled by such statements to
say that this is independent of the
Government, that it is run by so and so and
so. We know that everything in Communist
countries is run by the State and it is
completely under the control of the dictator
who is in charge. And are we going to make
Delhi a suburb of Moscow? That is what it is
going to be if you are going to allow things
to go on in this way, and I would like to
sound a note of warning against it.

SHRI LOKANATH MISRA : Sir, for
your information, people call Mr. K. K.
Shah as Mr. K. K. Novesti.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : There is no list here.
Yes, Mr. Bhupesh Gupta.

SHRI BHUPESH GUPTA (West Bengal) :
Sir, the Leader of the Swatantra Party began
his speech by an attack on the foreign policy
of non-alignment, continued the speech by
the adulation of Taiwan as the paradise of
democracy, by the glorification of South
Korea where angels of peace and democracy
live, by the admiration of Thailand where
you have got only fairness and justice
inhabiting, and ended his speech by attacks,
by diatribes against the Novesti deal. It is all
in pattern ; we can understand it because
currently a drive is on in this country to rouse
any mass against the Communists and to sail
under the slogan of anti-Communism, which
has been the slogan of counter-revolution
and fascism in every part of the world. Why
it is being done, you must understand it. It is
being done in order to divide and disrupt the
growing unity of the leftists and democratic
forces, so that the Swatantra Party, with the
blessings of Chakra-varthy Rajagopalachari,
can come to some kind of a collusion
arrangement with the rightists within the
Congress, and our esteemed friend, Mr.
Dahyabhai Patel. can share the Treasury
Benches with his counter-part, conceit-driven
Congressmen masquerading as Congressmen
who are really Swatantra men in the other
party. Now the process has started and it is in
that background that you must understand
this
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set-up. Anyhow, I can quite understand it. And
he has discovered a dictator in the Soviet
Union. He thinks that nothing in the Soviet
Union is free, that all the freedom lies in the
Indian Chambers of Commerce, in the House
of the Birlas, in the House of the Tatas where
their ideology and perhaps the Swatantra
policy not only thrive but are also lavishly
financed. It is not any accident therefore that
in the last general elections some of the busi-
ness houses declared that this time they would
be equally dividing the funds allotted for
election donations. I do not know how much
our friends have got in the Swatantra Party but
according to the balance sheet and the
disclosures made with the Finance Minister
there, they are the up and coming runnings-it p
after the Congress. Now, let us not go into all
that.

Now, additional expenditure we are called
upon to sanction. But recently it has been
revealed that our tax collections are poor, that
we are in large arrears in regard to collections
of assessed income-tax even. Recently it has
been revealed how the film stars, the top ones,
are evading income-tax, and the names are
there in the papers. I need not go into it. Film
stars, after all, are bad but how much can they
evade? But the real evaders in the field of
evasion are to be found in the business world,
in the big business world, the world where our
Swatantra friends are perpetually watched.

Now, here [ immediately invite your
attention to a concrete case which is typical of
how the evasion is going on. Recently, as you
know, and even before that, a lot of
investment was taking place in urban landed
property, especially in landed states and
properties in Bombay, Calcutta, Madras and
Delhi and similar other cities. I would invite
your attention to a case in Bombay. This is in
regard to a building at the Nariman Point in
the Bombay City, called 'NirmaF, owned by
the great Sbmanis. a concrete case. Now, as
you know, these Somanis are having a kind of
deal. They show one thing on paper and 50 per
cent, they take in cash in regard to this landed
property when let out. This is the rule. I
have got the
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information from people who are supposed to
know. According to the information furnished
to him, recently in the last few years on this
account only Somanis have made not less than
Rs. 75 lakhs of rupees. Take the case of the
Britannia Biscuit Co. Ltd., to which some
portion of the building, 'Nirmal' was let out,
actually 7,300 sq. feet. There it was done at
the rate of Rs. 100 or so per cubic ft. But
actually it is much higher. Everybody knows
it. I know it for a fact. And Mr. Morarji Desai
is aware of it. I have papers in my possession.
I should like to know what Mr. Morarji Desai
is doing in regard to calling to account
Somanis and detecting the black money. This
is going on, Mr. Vice-Chairman, in Calcutta
on a large scale because it is so easy to get
money and if you have some money it is easy
to bring up buildings. L.I.C. is advancing
money for construction purposes, for building
huge mansions, skyscrapers, multi-storied
buildings. First of all, they legalise the black
money and then make the money out of it. The
Government is not doing anything. Mr.
Bhuwalka has just built a huge building. I
believe he got a loan from the L.I.C. I am not
saying that you are a blackmarketeer.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : No personal reference.

w| Tagar  wewr (T
AM) ¢ ITAATA  WEYEA, A

TE FN WAW AL 8, Ao Higo Hio
T owrE qEr @ frar 2

SHRI BHUPESH GUPTA: Your building
is very successful where you charge Rs. 1,200
per month for two or three rooms. Lucky man
you are. And here you want amenities for the
Members of Parliament. You do not care for
these Orderlies and others. You do not care
how they live. Anyhow, you are all lucky in
this regime. The Government is not doing
anything in order to find out the black money.
Recently 1 gave you a case. As you know,
Bennett Coleman & Co. came in for severe
criticism including the Times of India.
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A Commission of Enquiry was instituted.
Ultimately the Government came to an
arrangement where certain representatives of
the Government were put on the Board of the
Bennett Coleman & Co., and the gentlemen
who gave the information to the Government
and Pt. Jawaharlal Nehru, who was alive at
that time, received the information. Now they
are being persecuted and prosecuted by Shanti
Prasad Jain and not being protected by the
Government although the Government had
given them an assurance that they would be
protected against such harassment.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : You have already referred to
this matter.

SHRI BHUPESH GUPTA : The Board is
still under the control of Shri Shanti Prasad
Jain. The same thing is happening in the B.I
C. You have heard the story. I went to
Calcutta and I took these two balance sheets
with me and gave them to eminent Chartered
Accountants. They said that these balance
sheets, on the face of it, were irregular. They
said it. I shall give still more detailed
information. I have left them there. I say this
thing because unless you control these people,
how can you check this black money or the
unaccounted money and find necessary
resources to meet some of the increasing
requirements of our public finances.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : You must finish, Mr. Bhupesh
Gupta.

SHRI BHUPESH GUPTA: Just one or two
points on Education.

SHRI K. C. PANT : Let him say something
on the Demands.

SHRI BHUPESH GUPTA: On Taiwan? Do
not worry about Taiwan. Coming to the
Appropriation Bill, the Education Minister is
here. I must tell you some of the wrong
things. I have been to the Soviet Union many
times. He thinks that I am going to a sinful
place. I do not think so. It is not a bad place to
go to. You have been there, Mr. Vice-
Chairman, and I have
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taken you round and shown so many things.
Now, there is the Friendship University where
scholarships are given very liberally. Anyone
who passes Matriculation can go there. For
them all these scholarships are there for study.
And the only qualification needed is
Matriculation. They do not say that you
should be a B.A. or an M.A. But this
Government, on its own. has put a restriction.
They say not only B.A. but first class B.A.
alone can go. As a result, people who are not
B.A., who are only Matriculates or
Intermediate, are not in a position to go. [
have been recently to that University. They
say, "Why do you nor send your boys? Even
if you send people who are your graduates we
start them from the very beginning and give
them education in the beginning as we give to
the Matriculates, for three years, those who go
there after graduation." It is not done. I am
surprised. In no country this rule prevails.
Only in India it prevails. I think from about
90 countries or so students come.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : Education is advanced here
and we want to send better people.

SHRI BHUPESH GUPTA : This is not
done. It is a very serious matter. The
Education Minister is not here. I should like
to know why, when the other party is willing
to take people who are not graduates—they
say that they will train them up—we are not
sending. There is no such restriction
elsewhere. Then why are you restricting?

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : Thank you, Mr. Bhupesh
Gupta.

SHRI BHUPESH GUPTA : Just a minute.
About the Secretariat of the Vice-President I
do not know anything. But, Mr. Viee-
Chairman. we should cut the expenditure on
this hammer. This hammer should be
eliminated. Whatever the cost of it, we should
not sanction money for the hammer that you
have. I am a man of the hammer and sickle.
That is our emblem. But when
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I see that hammer I am frightened. I get
terribly frightened. Therefore, Sir, what kind
of expenditure is being made I should like to
know. Conditions of the members of the staff
of the Rajya Sabha, specially those who are
low-paid, should be known to us. Certainly
there need not be needless proliferation.

Recently, you see, we invited some
American journalists and Ganju, the celebrated
Ganju, brought them here. The expenditure is
Rs. 1,85,000. All that we got from them is a
drama about Indira Gandhi, a scurrilous drama
shown in the Universities of the U.S.A. Why
do you bring journalists here? If the
Americans want to come here, let them come
on their own. You bring such journalists and
equip them so that they can go and carry an
anti-Indian propaganda. And Ganju did that.
And for that we have to spend Rs. 1,85,000
according to Mr. Morarji Desai's own
statement in the other House. These are
matters to be seriously considered.

Finally, there is something about the Border
Police. Although we created the Border Police
for protecting the borders, that Border Police
is being utilised to beat the students and the
pressmen. As you know, day before yesterday
24 pressmen were mercilessly beaten so much
so that the shameless authorities had to
apologise. The pressmen had been beaten the
like of which never happened. Even though
they showed their cards they were beaten one
after the other and their cameras were broken.
This is what is happening.

Finally, the Border Police is not needed. For
them money should not be sanctioned.
Similarly, the Central Reserve Police Force is
also being utilised for suppressing the people's
movement and for the political ends of the
Congress Party whereas it was needed for
other reasons. That kind of thing is happening.

One thing more I would like to say. I do not
know why our Swatantra friends are so upset.
They never say about American deals. The
Soviet Union does not need this kind of thing.
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It is good that a deal has come. You get the
material. But you are under no obligation to
circulate them. But they are under
obligation to circulate these things to their
press. Yet you are up against them.
Naturally you are up against them for
political considerations, not for any other
thing, exchange of news or views or any
such thing.

Mr. Vice-Chairman, here I am getting a
little worried. With the decline of the
Congress Government, with the decline of
the Congress leadership, the leadership of the
Government in particular, with the decline in
the moral and political stature and the
integrity of the Central Government
Ministers the bureaucrats are getting more
and more powerful. Now this is not a party
issue. Whichever party rules it would require
an  administration, q  domocra-tised
administration. When I say bureaucracy, I
have in my mind some top I.C.S. officers,
may be some L[.A.S. officers also because
that also goes with it. We made heroic
speeches against English. But what about the
I.C.S. officers? Why should they remain?
They should be bundled off. Let our other
officers get promotion. Let our officers from
the I.A.S. be promoted and be given proper
training. Let them rise up. but let us not have
these 1.C.S. officers. To-day this is another
mentality of the Government that they rely
on the I.C.S. officers. I tell you, I know it for
a fact that many very brave Congress
Ministers suffer from t, palpable inferiority
complex the moment they go to the 1.C.S.
officers. They think they are superior
creatures, although outwardly they will make
a big show. I think it is degradation of our
political life. I think it is bad. I know it for a
fact that some of the Ministers, well, they are
not good enough, but they are made all the
worse by the advice of the 1.C.S. people,
these people who have no touch with life,
who have no respect for democracy and who
have been born and brought up in an entirely
different set-up, in conditions that were
certainly not kind to our aspirations of
independence and democracy. I think that
again is another problem.

new Ministers are
I cannot keep abreast of

Finally,
added here.

being
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the appointment of Ministers. Many are being
appointed. Sometimes I ask Mr. Mulka
Govinda Reddy : "Has that man become a
Minister?" He says "Yes, he has become a
Minister." Now why do you need so many
Ministers fordoing so little? Never a Council
of Ministers so big has done so little for the
country or for the positions they hold.
Therefore, I say that you should consider all
these things here . . .

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : That will do.

SHRI BHUPESH GUPTA : One thing
more—foreign policy. I didn't want to go into
it. But Shrimati Indira Gandhi is reported to
have said in the other House in her speech to-
day that "We are interested in the Vietnam
war." Is that the language of a nation which
has attained independence? Is this the lan-
guage of the Bandung spirit? Is this the
language of Asian solidarity? Or is this a
language which comes from prod-dings by
Americans, from American influence or from
inspiration from them? I know I will be raising
a controversy. But hon. Members agreed with
my other speech. I know you will disagree
with this speech. But you always like my
speeches whenever you agree with me, and
you do not like my speeches whenever you do
not agree with me. So. we are now in this
situation. I know this Government is now
spearheading in its own way a reactionary
attack against democracy. To-day reaction is to
be found not in the Swatantra benches only or
elsewhere. To-day reaction has got very
strongly entrenched in the treasury benches,
and in Bengal and in other States, the counter-
revolutionary offensive is being led at the
political level by the leaders of the Congress
Government. Therefore, you know how we
feel when we are called upon to sanction
money for those people who are out to destroy
democracy, who trample under foot
fundamental rights of the people and who are
appointing Governors to make them touts and
agents of the ruling party and prostitute the
Constitution and not only defame the country
and our traditions but create these kinds of
abnormal conditions in which we are finding
our-
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[Shri Bhupesh Gupta.] selves today. I do
not want to say more. I hope hon.

a9 £ e &1 @ a9 faar w

Members will consider what I have said.

THE VICE-CHAIRMAN (SHRI AK-BAR

ALI KHAN) : Mr. Chordia.

o famergay oAl sty
(v WAT) : SRS WEIE, 99
I 6T WA G FT 4R G W
fo o zad wgv & smEeaEAr AR
o e 3z & wser gar f& &
AT FATer ofre qWT FX & wE
ANT FTA T AN TB X W I
AT T 3w =T T Agi Fe F¢
gy, @Y, A AT dN Ay,
IT WAFA: TG T AE FEAT A
I T AN, JfFT W ar
W giasr & a3 § #R R amt
 owiw 7 oI F Xy I=
FEIT AqTEAT |

=it snfay st TTaTE

off farmam AT weRTeet Svefeat
ATIY AT T ATIIETAT G )

ot 7l o (gfemom) @ gaAR
o T |

it famapme W Wi
¥y ™ S, afz s A ¥ swERe
F @ Susy 37 W wefy @ Afww
AT JEH A%T FT TE TS AT &Y
o ¥t oneas & wrdt §

IENTT AZIET, THW OF WM
f € R f& oweE fhE R
arifer g w@Wm ¥ aET 225
AT N ufw == ' 9w TP
T[E W TR SR O
wqreter 3ayaT w@w, dfET og e
¥ 5 fol & PEE wWoag B —
A sum 01 its. z.z0 crores is required to make

arrears payments in respect of raw jute
imported during 1966-67.

Wdifoe % s ¥ fag o ag &
& ® gl & we g fa s
@ wE ¥ A ww i
wimig) i ge w=as gl www
#=A HIT 9T St FWEAT ar naw
3w Afew sw faaE & fema @
AL e m""gﬁ'-ﬂ"sﬁffﬂqfﬁ
&394 1 WA A IH A% T A,
T AT OFTE SHEE 2 i o
17 AR fF T9H1 T §T & I
T gAY g T fEr e wigd
q TR{AE TR HIA0 920 qfFT 48 A
FHSE e [AHAT § a7 qB AA-
G 74T welra grar |

TE qH T F ATT g, e
ew da T, g d@e @i
AT qEINET qET HAL qE FG
F@ g & awdr Eenfadt O
W g A A9 ¥ A T g R
fe wfemm &1 Sz a9 o
A dre § few gl & amam,
drar W@ AT "wFa, @1 gL FU
= AMET 9¥aT g, af 4% FE A9
FHIX I &1 A0 qTaT aaOH
21 %@ 2 F I § qga ot ==i
g% & Tl g @ Afy e
T OPT W A A wWEL 1 g
W ad € Jur fw Wi
N B F AR F wEr wr fF o
F a1 52 99 g § WL Jgr wingt
G & 9 YT qF H §, IGHT
FOU FT A g dfEw T S guR
T AX AT AT AT E X Iwe gy
;mﬁ#m&ﬂm&

1

SHRI BHUPESH GUPTA : When did my

young friend become a Minister.
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MINISTRY OF FINANCE (SHRI JA- ot & :

GANNATH PAHADIA) : When you were in ~ 2¢! @& | ZH A% ArrAre T

Moscow.

oft famgwr AaTmmst /b i
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St o|el aE F WET wedr v 9w
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S AT WAT F IIN G FE AT
AT AT FAT AT § AAA AE
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o 1 faes & 3l gy 4\
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FET FEI T A1 6T #w=T §
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BH AT WAAT T AT AT AR
T A1 AT A afaw & sfow

aifgd f& sr za® 7z awmdr a9 &,
qauil 71 %, "wgmi F@ 2, fomd
AR WY @AW owr aa a0 fe
T2 T AT § ) g AW #T
arn F g EEr T g

ar az S agfEdr @ oS @
2 wzr @ver foate #9A & fa9, w@i
¥ awae @z, # A feem a
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q @er & TFT TG FOF 4rEr
W W EF FT, HIE ST
ga wifmd & Zaw # siEwdm
FiE T OET F A AE FT OFW
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orér B Al Wt Tareer A Ifex
q grasEs A 2. ..

s\ AFY W :AZ |AT A @T
forar %% 1

# faRagar aawmEs defar
g T ouwm off ¥ fan @ 4
gl & w7 @@ @ I8
o T aAAT & THH HrE wqF G |
arew gfe & 2z o=@ qEEE
g e 7 o sgmr 9 F fr
T 390 [ s Gar gEwr @ -
fag s 775 F 7T vEMTE FEA
i fod, sa4lt 9%&T A7 W oH9d
A% A7 TAW AT T AT IH FA
i #Fas wfaw & s gom
FY AT, TH AR ANEGA, A1 sfaw
AT AT N |

HETH AN HE 5 I & FAGT0F
att &\ T " ¥T * faaw fear
FaaT o4 7w an, IR T 0T ay
adf frr, e sfvdee af @ A
TIAZ A, THE IAT FE A, AT #,
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[+ famagare wamerast difzar]
gt faan & A § @ #9
fesfr avare v gf, g 73 9w
¥ oaEr uv oarf fE s gEer qEv
Afeg gF6 ®0 1 41 73 Afag
AR FH T w0 g ?

= ®o o
qq3, FrTwt !

93 : Al HITEH

(Interruptions)
+ft farwergmme waTEEST S
ag #nr fas wAr gt wEd, eEy
fifsme | ammr = # faam 2, fase
& aeqr VA 7 oaTw f@g stz
ar | ar gaw faar gan & 9w 2797 .
"A firm at Calcutta was appointed as
transport  contractors for transporting

foodgrains for a period of two years from
the 1st November. 1962. . ."

FEI W qg aAr & wifE 9w o 97
fwwﬂnﬁi‘r,mﬁ?wq“r?«mm
T AT aE W1 EAT B OO
Wﬂﬂm#ﬁ%ﬁmﬂ Fa
wH & BF 7 @A g #w
AT ATHT W OFTH ITAET WA
FLAT TET | AT H(T Faw, FHA AN

H

qft wrfeer 4 AT 7, g6 AW
2 WA, W AT AR g 9EAr

qEAT g, T AW AT H IEIW
sfifore, i a1 #wre wfAT A
& Fgar S AT 390 AT § I
a@dr o gfy otz ¥ el 58 2
at st uEiEE w7 A gfas
ANT # IR 7 TAT FLA IART Ay
TAGTHET 3% & TTAT FT 4 F—
A AT AAAT TEL A1 I AAAT
Y wAr a0 A TwOAw ey
¥ & W IREI HWE W At Ard
Cal

‘ﬂﬂo #to qv¥ 1 THH AT #Tfa-
gze ¥ daen faar &
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o Fo Hio G : HIT FIE AT
feft & ...
it fawegem waTeT@s st

£ f, wifager &1, aff afaees
a dwar frar ar f@w wae 97
qrrE gEr ae faw afamd
TAAT g% fEEAT WT Hw awd
gu FE #, ar fedfr &1 swree AW
¥ o wifager 7 o T W
w2 fRm A€ &
TART AT A AEN FT AFA E
THH FIT A AT FET AMTT AZ AATAT
g fmzw wmwa W oaww sl
T 2wy qiqr e § aedr & 17
AT AwE & FW Ag TeEdr g
g o gfawd & faww T
FATE F, 41 § d@g= A W
oar o A% fwEr qE war ) wwE
W?ﬂ'%’f* «vo (Time bell rings).
A7 Tt fav W S e
aw, w1 fam & femw & @ W,
a5 far Fr8 wfag 4@ #v v
famr % feim & a7 9% f=a o3
A, ATH AL qAWA  HFAT |

SHRI BHUPESH GUPTA: You are a
sufficiently experienced parliamentarian. On
{ the Finance and Appropriation Bills you can

talk on policies. Shri Dahyabhai Patel was
quite right. The-hon. Member does not seem to
know it. I have been a little longer here.

oft foramgmr waenes @iy
§ A1 T 9% qEeAr q AV | AAT
TrATE FF A1 e UT F | H AW
frega s adt v fa s
w1 faor & av 9% ‘Fewmrgd & daw
¥ wrg faem wE A "EAT £

(Interruptions)
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2
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#Eﬁwmhmm'ﬂahwﬁ?r
T ATTRE| FT AINET AT
gifer F7% gw AWl & UF OF

gfw«%tﬁsoow%fﬂr&.ﬂ{
000 7

700%%%& FrE 1, ] F
Wt Fo Fo Mg (HTTZ) : 1000
q F 7

THE VICE-CHAIRMAN (SHRI AK-

BAR ALI KHAN) : Order, order.

ot fanegwr wamEEwt st e
gmz g ¥ fad e adm 3Ee
% fadl & AgEwiT WG 9T WZ ZUE |
aq 7% faaw fam o & azam,
THE AL F FIE TP AEN FE FFAT
iy feafs & wzr w5 o
siaw femr 7ft 2, 57 & aw aga
wv frer =% wFT %@ 9% @
& FUTH T AWSAT T, ARTHAT BT
9z AT FHE TEA A A, WE
figrrm & fad gardt sV @ &7
wEwifs ez femm @ 7§
ZW @3 T, 9T A4Z W T 99 F
I 51 TvEE ¥ afaw Gwe F
miad @77 37 ¥ 4%, 7 A
T HYT THHT FAEETO AT AN
fr gt w64 0 A1 9O
Al # IFAFA STA9 F AR
o7, FHE qE o1 WEafEar gg TEE
fo 77T THT AT TE F |

AT AR ST TATA® GFET AT
rgaw Ty fafaa faam A g
Fopidl dar Ay dWww Fw fEar
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[ =t Fraargare waTArAsT 9iigar]
T F | FWIL UF A9 FEd & W
greaE T W OFr oo, gue ag
F24 £ A9 Tqfaw dwET #OEMr
wifgd | &w Fgq & EWT wE IeE
diforo, g9 omd ol aff & &«
Tqfes T # ¥ @ E A1 gEac
qFeT § w7 @ & | faar ww
WY FAW T W ST ATE AL
I 99 WE IAF AT AL
fafes 2 1 &&F #F&i o1 stwar a9
femrs & fad #rad gy oz &
el L | - (s S
g W AT gEr 7 qifF g9 e
W g AT AT AFEA A ES |
g FAET T AFHIT IIT @ £ AT
oy feafe & ag v #w sfema
uprrtas fafads & wremm & a9
¥ WgE F @ F IR AT wEr
# &7 gl aeww #0 wEw I
W § T eeAEI E we
RAEAIT | M AT wEwAE
g2 % o ofr swenfrs w07 g
FHAT FET £ IHHT W IO feana
T wiEgd § afew S Zeew deee
fedie & ag =ma €1 2% tar of
siage foe 7 wfga & =297
& sAfaEs W Faaw i e
TEd IHY HAT H 14 FIT A T
gaurfaa fear i ar e @7 a7
24 FIET 1 A0 E 1 THY qvE Pyend
FAE H A FE FTET F T A wET
& WIAA ATAGT AT HAFAT Z | AT AT
feafs @ 2wt 5 a@Ed % o ==
N HAT AT E | AT 2
qEdra WA St W owT Al &
EFCT T

THE VICE-CHAIRMAN (SHRI AK-BAR

ALI KHAN) : Mr. Niren Ghosh, you may
speak now.

SHRI NIREN GHOSH : I cannot speak
now, Sir. Itisbeyond 100’

s
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Clock now. Let the House be adjourned
now.

SHRI MULKA GOVINDA REDDY: I
would like to participate.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : You finish your speech today,
Mr. Niren Ghosh.

SHRI NIREN GHOSH : How can I at this
late hour? Tomorrow we have to meet again.
It is an important Bill you have put on the
agenda for tomorrow. Do you expect that at
this late hour. . .

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : It was the understanding that
we should finish this work today.

SHRI NIREN GHOSH: No.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : T hope you will cooperate with
me.

SHRI NIREN GHOSH: No; let the House
adjourn now. The understanding was that we
shall sit up to 10 O' Clock, and now it is
beyond 10. It is impossible to carry on now.
We require some rest and then we shall have
to come prepared for tomorrow's important
Bill.

SHRI BHUPESH GUPTA : I realise the
little difficulty of my colleagues here. As far as
the Unlawful Activities (Prevention) Bill is
concerned, it seems Government is determined
to bring it. We would ask them not to but if
they bring it, then we would like to have ample
discussion. Therefore, in order to save the time
of tomorrow, on that ground, as far as I am
concerned, I am prepared to sit through the
whole night provided the Unlawful activities
(Prevention) Bill, we have a full go at it.

SHRI NIREN GHOSH : Let the House
adjourn now.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : Kindly co-operate as has been
suggested by your colleague, Shri Bhupesh
Gupta.
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SHRI NIREN GHOSH: Let Mr. Mulka
Govinda Reddy speak now. I will speak
tomorrow first taking ten or twelve minutes.

THE VICE-CHAIRMAN : We are finishing
these three Bills. This is the business for
tonight.

SHRI JAISUKHLAL HATHI: As Mr.
Bhupesh Gupta has said, tomorrow we have to
give full time to the Unlawful Activities
(Prevention) Bill. Also we have to discuss the
resolution on West Bengal, and therefore we
should utilise as much time as possible of
today.

SHRI NIREN GHOSH : Let Mr. Mulka
Govinda Reddy now speak. Tomorrow give
me 10 to 12 minutes, and I will finish within
that time ; I won't take more time. Otherwise
it is impossible. The House should adjourn
now.

st aT fag wert o 3T awreE
AT, TR A OF ALl % 2 Al
F M OT 27 faw #F a=mw 15 f5@
FT OFH A TAT T A HALEIT
Fr oACR A AR war ar & oW oar
g ¥ 0 10 9% A aF 434
e forqmr &1 2T aFw F0 97
10 957 ?ﬁ? ';I( (Interruptions) )iﬁ'
AFA F G K AL 2| THATHTHIT
A gt & f@ma AmET
aifed ar 1 720 10 A W T A
I A% FL AFS & | 9T 6 faw
Ty 7 fomwr wvwe ww Fva

Fgdt & A & muwmar § F 7 T
G B v A B e
waFE 2|

SHRI MULKA GOVINDA REDDY: Mr.
Vice-Chairman, the understanding was that we
should still till 10 o'clock. We had half an hour
break for dinner. So we must honour that
commitment up to 10.30 and we are prepared
to sit right up to that time. Still, if there is any
business to be transacted, it should be
postponed to tomorrow.
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SHRI P. K. KUMARAN : The Unlawful
Activities (Prevention) Bill can be taken up in
the next session.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : You now speak. Mr. Reddy.

SHRI MULKA GOVINDA REDDY
(Mysore) : Mr. Vice-Chairman, Sir, in this
Appropriation Bill we have provided some
funds for certain exigencies with regard to the
Indian Missions abroad. It is unfortunate that
most of the Missions abroad are not
functioning properly. We are aware that in
1965, when there was the India-Pakistan war.
Prime Minister Lai Bahadur Shastrl had to
send different M.P.s teams to different
countries to explain India's stand with regard
to the India-Pakistan war. The aggression that
was committed on India by Pakistan and how
to meet that aggression, that was to be
explained by some of the M.Ps. teams that
visited those countries. Special efforts had to
be made by those teams to explain our
position. This is not a good compliment to the
Indian Missions abroad. It is a reflection on
the working of the Indian Missions abroad.
The Missions are not projecting the image of
India in the proper perspective. I do not know
what they are doing there. There is utter lack
of proper publicity about India's case with
regard to Kashmir and with regard to China
and even with regard to our dispute with
Pakistan. Most of these missions have failed
miserably. There was the committee to go into
the question of these foreign service personnel
and how to improve the quality of the
personnel. It was presided over by an ex.
I.C.S. officer. It should have been proper for
the Government to associate some of the
Members of Parliament with that committee to
go into the working of these Missions abroad
and to the recruitment, etc. etc. of the foreign
service personnel. But that was not done.
There should be a complete overhaul of the
Foreign Service. Unless you do it, you will not
project India's image abroad properly.

Mr. Vice-Chairman, again and again we
have referred that it is not proper for the
External Affairs Ministry to
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[Shri Mulka Govinda Reddy.] send
defeated candidates to other countries as
Ambassadors or as High Commissioners.
When those people were rejected by the
electorate, they should not be sent to foreign
countries to propagate or to work in the Indian
Missions and project India's image. They do
not represent the views of the common people.
So it is politically bad and morally worse
appointments.

Another fact I would like to bring to the
notice of this House. Recently, an appointment
has been made and it is of Mr. Dhawan as
High Commissioner in Britain. For nearly nine
months or so Government failed to make
proper selection ; they did not appoint a man
who has been in public life. I fail to understand
how this obscure Judge, whom we have not
heard of, a retired Judge who never mixed with
the people, who was never in public life, I fail
to understand how he can reflect India's
policies or he can interpret India's policies.
Another fundamental question that I would like
to ask is : Why should we draw these retired
Judges in this arena? We will by this
encourage nepotism. We will encourage,
particularly the Judges in the High Courts and
the Supreme Court to look to the Government
for some favour or other. They will lose their
independence and it is unfair to appoint retired
High Court Judges to such important posts ;
not only to this important post but to any
important post these retired Judges should not
be appointed. If we go on patronising retired
Judges, then they will not be fair and they will
not discharge their duties when they are in
service in a fair manner, in a judicious and
proper manner. Therefore, I disapprove of such
appointments. Even now it is not too late for
them to cancel this appointment because the
person has not gone to the United Kingdom to
take up this post.

Another point that I would like to bring to
the notice of the House is this. We are still
having our dispute with Pakistan with regard
to Kashmir and while Pakistan was
constructing the Mangla Dam, India protested
against its construction. How was it that the
Prime Minister while flying over
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Pakistan territory, the other day sent a
congratulatory message to President Ayub
Khan. If she had sent merely her greetings |
would not have regretted. But now she has
compromised India's position with regard to
Kashmir by indirectly recognising the right of
Pakistan to build this dam. It is unfortunate
that the Prime Minister should have made
such a statement.

Some funds have been provided for opening
here the office of the African National
Congress in India. It is a good thing that such
an office is being opened in India. We have
always evinced interest in Africa and in the
freedom struggles going on in Africa. We
should continue to pursue that same policy.
Even today Angola and Mozambique have not
become free. Rhodesia still continues to be
under a racial regime which is depriving the
Africans of their right to freedom. It is a very
serious matter and the Government of India
should take more interest in African affairs.
Many times the people of Africa have
complained to us that Africa does not get the
s£.me attention from us as the other countries
are getting. Most of our Ambassadors prefer to
go to Europe or America or Canada. They will
shirk their responsibility and their duty to go to
these African countries. They are fond of the
life that is available in Europe, America and
other Western countries and they do not want
to go to the African countries. It is unfortunate
that our senior diplomats are not sent there. If
they decline to go there then the Government
of India will not force them to go there to in-
terpret India's policies abroad. There is
something more in this. If these senior
diplomats were to go to the African countries
then those countries will feel that their position
in the world is being recognised by India, that
they can always count upon India's support in
their cause. It is unfortunate that this aspect of
the matter has not been impressed upon these
diplomats, and the External Affairs Ministry
yields to the whims and fancies of these
diplomats.

Recently a debate was going on in the
United Kingdom, in the House of Commons,
with regard to the supply of
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arms to South Africa. South Africa is still
following the policy of apartheid and yet
some of these countries who are supposed to
be friendly countries and who have accepted
the resolution of the U.N. asking them to
apply sanctions, are supplying arms to South
Africa. They are supplying other war
necessaries also to South Africa. They are
also supplying oil to South Africa and they
are violating the U.N.'s resolution asking
these very countries to put an embargo on all
supplies to South Africa. These are very
important matters and the Government of
India should devote more and more attention
to them and it is a good thing that this office
of the African National Congress has been
opened in India and is located in Delhi, and
that the Government of India is extending its
support to this African National Congress.

One last word, Mr. Vice-Chairman, and I
shall conclude. There are a number of Indians
who have adopted their homes abroad. There
are Indians in Malaya, in Singapore, in
Mauritius, in Fiji and other islands. Recently
the Prime Minister of Mauritius was here. It is
going to be independent very shortly. In Fiji
there are more than 51 per cent of people of
Indian origin. I had an opportunity of visiting
that country. The members there of the Indian
origin complain that our Indian Mission was
not functioning properly and that a film on
Nehru which was sent by the External Affairs
Ministry for exhibition there was not
exhibited at all. I asked the Commissioner
and the staff in the Indian Embassy and they
said, "Our staff has been reduced so much
that we cannot even keep our library open."
Here is a country which is going to be
independent shortly and we should demand
its independence as early as possible. When it
becomes independent we can count on its
support in the Security Council and in the
United Nations.

Mr.  Vice-Chairman, recently some
constitutional reforms were introduced in the
Fiji Islands. But there racial discrimination
has been given priority over natural justice.
The European community which is only 6 to
7 per
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cent of the Fiji population gets one-third of
the representation and 33J per cent
representation in the Legislature. But the 51
per cent Indians there get only 33 per cent. I
know that persons who have settled down in
Fiji do want to live in amity and harmony
with the original Fijians there. But these Euro-
pean minorities are creating all the trouble and
this racial policy is being perpetrated in Fiji
by the British Government. It is still a British
colony. It is time that the Government of India
took up the cause of these persons and the
Government of India should ask the
Government of Great Britain to see that
constitutional reforms are introduced on the
basis of one man one vote and no racial
discrimination should be perpetrated there and
natural justice should be given to the people
there. Freedom should be here and now de-
clared for Fiji and the Government of India
should do its best in this connection. Thank
you.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : Mr. Bhadram, take just five
minutes if you want to speak. Do you want to
speak now, Mr. Ghosh?

SHRI NIREN GHOSH: Not now. I shall
speak tomorrow.

SHRI M. V. BHADRAM (Andhra Pradesh)
: Mr. Vice-Chairman, I would like to take this
opportunity to narrate some of the conditions
that prevail in Andhra Pradesh. Generally
Andhra Pradesh is known as a granary. No
doubt if is a fact that the central districts
where the Krishna and the Goda-vari rivers
flow, the crops are fairly good. But in other
parts of the State the present drought has
affected several districts, particularly the
district from which I come, namely Vizag.
There the successive droughts of the last three
years have affected the crops and the people
have started migrating from several places to
the urban areas. And the people living in the
agency areas have started eating leaves. In
some parts of the district even drinking water
is not available. The total crop that is
damaged by drought in this particular district
alone is about Rs. 18 crores and if the total
figure of acreage affected in
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[Shri M. V. Bhadram.] Andhra Pradesh is
taken into consideration, you will find that
about 35 lakh acres of food crops have been
damaged and about 15 lakh acres of non-food
crops have been damaged. The total area is
about 50 lakh acres that is affected by drought
conditions in coastal Andhra and in the
Telangana area. The total population affected
is about 65 lakhs spread over 6,000 villages.
The value of the total crop that has been
damaged in this year according to preliminary
estimates is about Rs. 120 crores. And now
there is the problem of giving relief to these
people and providing employment to them,
particularly in those districts of
Visakhapatnam. Srikakulam, Guntur and
Anantapur. The question of feeding them is
also a problem. Recently when the Chief
Minister and the Food Minister of our State
visited that area there was a deputation
demanding at least 15,000 tonnes of rice every
month and the State Government has offered
about 10.000 tonnes but that is not enough.
These are the districts where the crop is
mainly dependant on the rains and when the
rains have successively failed for the last three
years the question of a permanent solution of
the problem has got to be thought of. The
State Government is thinking of tapping sub-
terranean water as a permanent solution of this
problem. And they are of course thinking of
short-term arrangements also for this year.
Therefore I would like to urge upon the
Central Government to come to the rescue of
the State Government in ameliorating and
mitigating the suffering of all those people,
particularly in the drought-affected areas.
Even though it is generally known as the
granary, it applies to only four or five districts.
According to available statistics ten districts
have been affected comprising a total
population of 65 lakhs and a crop area of 50
lakh acres with the value of the crop estimated
to have been damaged at Rs. 120 crores.
Therefore I urge upon the Central Government
to come to the rescue of the State Government
in this matter.

Thank you.
SHRI  NIREN GHOSH: Mr.
Chairman, first of all I would like to

Vice-
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touch upon the affairs of the National
Chittaranjan Cancer Research Institute which
are in a very sorry state. A Director-General
has been appointed Temporarily though the
permanent vacancy is there. The Founder-
Member of the Institute had died and no
permanent Director-General had been ap-
pointed. And without any interview, without
following any due processes a person who has
the least knowledge of cancer research—he
might have Degrees and other things but he
has no knowledge whatsoever of cancer
research— has been appointed temporarily.
Still that permanent post is vacant, no
applicants are called for and a suitable
permanent Director-General is not being
appointed. Now this is the only important
institution doing cancer research work and
what is happening there? That person—I think
he is Dr. Mukherjee—is more interested in
spending money in furnishing and decoration
than in research work. And during a short
period all the research has gone and he goes
on spending lakhs of rupees without even
issuing tenders for all those things. So a lot of
favouritism, nepotism, corruption and what
not is going on there. And I would like to say
he is a friend of Dr. S. Chandra-sekhar. They
were perhaps working together in the all India
medical body previously.

SHRI MULKA GOVINDA REDDY: He is
not a medical man, this Dr. Chandrasekhar.

SHRI NIREN GHOSH: Anyway, I have
been told so; it is for him to say. Despite there
being representations about it. nothing is
being done so far.

Then I would like to touch about the
allocations and grants for the States for
development purposes.

But now. Mr. Vice-Chairman, now it is
10.30. Let us adjourn. I will speak tomorrow.

THE VICE-CHAIRMAN fSHRI AK-BAR
ALI KHAN) : No. no. Please cooperate.

SHRI NIREN GHOSH : We must adjourn
now. We can take this up tomorrow.
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THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : I am in the hands of the House
but may I appeal to the hon. Member that he
must cooperate?

SHRI NIREN GHOSH: Tomorrow 1 will
take only ten minutes.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : May I appeal to Mr. Niren
Ghosh?

SHRI JAISUKHLAL HATHI: I am
thankful to all the Members here, especially
the Members of the Opposition for having
kindly co-operated. I know that we have sat
late till 10.30 but we have to finish the
business today. I would urge upon them—they
will have seen that nobody from this side has
spoken although many of them wanted to
speak—and I would appeal to them ; let us
finish the business.

SHRI BHUPESH GUPTA: We have
decided not to speak on the other Bills. But
Mr. Niren Ghosh seems to have some
important point on this.

(Interruptions) SHRI ~ NIREN
GHOSH: Please adjourn the House now, Sir.
We shall take this up tomorrow.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : There is no question of
tomorrow.

SHRI NIREN GHOSH: We assure you
from the Opposition that within ten minutes
we will finish the rest of the business
tomorrow I will take only ten minutes and
there will be no other speeches.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : Let us finish it now.

SHRI NIREN GHOSH : You adjourn the
House now and give me eight or ten minutes
tomorrow and in another two minutes we will
finish the other Appropriation Bills, and return
everything.

SHRI JAISUKHLAL HATHI: No, no.

SHRI NIREN GHOSH : That was the
understanding. The understanding was that
the House would sit till ten but
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because we have taken half an hour for

dinner we have sat till 10.30.

SHRI JAISUKHLAL HATHI The
understanding was that all these Finance Bills
would be over today. I do not want to stand by
the agreement even. Whatever it may be, I
appeal to you let us finish this business and
the other two Bills will take only two to three
minutes. There should be no difficulty ; it is a
question of co-operation. Now that you have
co-operated so long, I wish you extend that
co-operation a little more.

SHRI NIREN GHOSH : We will give you
every co-operation in getting these passed
tomorrow ; I request you to adjourn the House
now.

st grax g werdl @ ST e

aw fr grew #2d &, fawmw &
FEH HT AT FEl TE AT 10 TR TF |

qT dEw faw 7 a9 ¥ TEH
qUTT Er ST q4 GEAT 4T |

T AZ FLT £ A1 TA WL AT AGY
7 TFd |

SHRI JAISUKHLAL HATHI: But we have
exceeded the time we had fixed for the
Language Bill by an. hour and a half and that
was in order to accommodate everybody. So
let us see that we finish this today. It is not
that we have to make a half-an-hour speech
every time. If we want we can do it. That is
what I mean.

SHRI NIREN GHOSH: If you want to
continue, if you don't adjourn and if you want
to violate the agreement then I won't speak
and I would walk out in protest.

SHRI MULKA GOVINDA REDDY: Mr.
Vice-Chairman, the understanding was that
we should sit till 10 P.M. and now it is past
10.30. Tomorrow also we are sitting till 10
P.M. If necessary we can sit throughout the
night tomorrow.

AN HON. MEMBER : Why not today
then?
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SHRI MULKA GOVINDA REDDY :
Because we have to prepare ourselves for
tomorrow's debate.

(Interruptions) SHRI NIREN
GHOSH I say this is nothing but
intimidation and coercion.

SHRI JAISUKHLAL HATHI : If at all it
is coercion, it is coercion of love.

SHRI NIREN GHOSH: You are violating
the agreement. What is this?

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : Let us get these passed.

SHRI NIREN GHOSH: We are fatigued
and tired. There is a limit.

SHRI K. C. PANT: Mr. Vice-Chairman,
even at this stage, if Mr. Niren Ghosh would
like to make his points. I would easily give
way for Ave minutes.

SHRI ABID ALI : But he has no points
now.

SHRI NIREN GHOSH : I have some
points and I will take eight minutes. Now, I
will not speak. As a protest I walk out. It
is impossible . . .

(Interruptions)

SHRI P. K. KUMARAN: When we have
sat for half an hour more, it is better to
adjourn the House now.

SHRI NIREN GHOSH : It is coercing. Is
if parliamentary practice? I walk out in
protest against this coercive method.

(The hon. Members then left the House)

SHRI K. C. PANT: Mr. Vice-Chairman, I
regret that Mr. Ghosh ultimately decided to
go out, but in the circumstances we have no
choice. I realise that the hour is late and that
I should not trespass on the patience of the
House. I shall try to be extremely brief. My
task has been made easier by the fact that
many of the points that have been made do
not strictly arise from the Demands before
the House and. therefore, really do not call
for any answer on this occasion. It would
have
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been better if these points had been made in
a general debate. Anyway, I shall just pick
out a few points and make a few remarks
because some of them relate to points of
fact. One is with regard to the Paradip port.
My hon. friend, Mr. Patel, referred to it.
Now the fact of the matter is that the Central
Government took over the Paradip port
when the State Government was unable to
finish it. It was only in order to help and in
order to complete the project the Central
Government undertook this task. He referred
to the need to set up a Port Trust and he
wanted to know why it has not been done.
He will be glad to know that, in fact, a Port
Trust has been set up. It has been formed
with effect from 1st November, 1967. It has
a Chairman and ten members. Therefore, his
information is not up-to-date in this regard.

Then, he made a reference to the Novosti
deal and he asked. "Are we going to make
Delhi a suburb of Moscow ?" I would only*
plead with him to have greater faith in this
country and the people of this country and the
Government of this country and I would
request both him and i Shri Bhupesh Gupta

SHRI DAHYABHAI V. PATEL : With
the last I do not agree.

SHRI K. C. PANT : Mr. Patel has
challenged the Novosti deal while Shri
Bhupesh Gupta is afraid of American
journalists within this country. Why are
these people so afraid of everything? This
country has adopted democracy. It has
accepted freedom of thought, freedom for
the propagation of ideas and freedom of
association. They should understand that it
is democracy of the type that they are not
used to, but democracy of the type that w,
like and it is in the context of this demo-
cracy and democratic functioning that we
should like this free movement of thought
inside the country and we should not be so
terribly afraid of new ideas coming in.

Then, Mr. Bhupesh Gupta referred tothe
Border Police being used in Bengal,j I
would like to inform him that under
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the existing provisions the Border Police can
be used for internal security in certain
instances.

SHRI BHUPESH GUPTA: Your border is
in Chowringhee.

SHRI K. C. PANT: Mr. Chordia referred to
the fact that jute was imported. Jute was
imported and later on jute goods were
exported. Last year there was a shortage of
jute and if jute had not been imported, we
would not have been able to export jute goods.
As regards subsidy for pig iron and oilcake,
these are surplus. There is a good market
abroad and so we sent them.

Finally. Mr. Mulka Govinda Reddy referred
to the African countries—and I fully associate
myself with the sentiments he expressed in
support of African countries. We attach as
much importance as he does to African coun-
tries and to countries in which persons of
Indian origin are living. I assure you that we
shall take into account whatever he has said,
but I have a quarrel with him when he said
that senior diplomats are not posted to the
African countries. He should go through the
list and he will find that many senior
diplomats are posted to the African countries.

I think I have covered the points that merit
attention.

SHRI BHUPESH GUPTA : 1 said
something about Mr. Somani. ..

SHRI K. C. PANT : I began my speech by
saying that I shall only answer points which
are relevant and which arise from the
Demands.

SHRI BHUPESH GUPTA : The Somanis
sold out the space to their family charitable
trust, Hazarimal Somani Trust, a charitable
trust, where it is exempted from income-tax.
Find that out from the letter you have got
there. It is an important matter. I will not give
you the letter which is with me.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : You have already said that.
The question is:
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"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1967-
68, as passed by the Lok Sabha, be taken
into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : We shall now take up the
clause by clause consideration of the Bill.

Clauses 2 and 3 and the Schedide were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI K. C. PANT: Sir, I move:
"That the Bill be returned."

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : The question is :

"That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain services,
during the financial year ended on the 31st
day of March, 1965, in excess of the
amounts granted for those services and for
that year, as passed by the Lok Sabha, be
taken into consideration." The motion was
adopted.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : We shall now take up the
clause by clause consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.
SHRI K. C. PANT: Sir, I move:

"That the Bill be returned."

The question was put and the motion was
adopted.
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THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : Next Bill
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SHRI JAISUKHLAL HATHI: If you do not

want, all right, we will not sit.
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SHRI JAISUKHLAL HATHI:
not want, then we will not sit.
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If you do

SHRI JAISUKHLAL HATHI: If you
do not want, We shall stop. I do not want that
against your will. We will not sit if you do not
want. Naturally, as I said, it is a question of
love. It is a question of co-operation.

SHRI V. M. CHORDIA : No question of
love.

a9 @7 ¥ oANF G2 %, 99 11
awr a9 |
SHRI  JAISUKHLAL HATHI : Only

| five minutes.

SHRI V. M. CHORDIA: No, no. We will
not allow.

W fqaga s=E @ ¥ A3
gHT 9 At foqa s7 2. ..

SHRI K. C. PANT: One second. .

=i fawmgae wam@Es stefea:

31 fawe, of= fasz 3277 3 o 9 o
g a%aT 2 AlFA W aTE FEH AT F
A&t Fn | gua fewee &7 faa g
HIT ANT T SOAAT GHA AT |
AT T@A T A7 AT AT HFT TE
ot | AT wWE TEr @, A
faza w77 & afver T ¥

SHRI  JAISUKHLAL  HATHI :
will do it tomorrow. What is there?

We

SHRI BHUPESH GUPTA : Tomorrow 10
o'clock?

SHRI V. M. CHORDIA : No. We will meet
at 11 o'clock.
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W wiET aEwm A, 9w fer owm
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SHR] JAISUKHLAL HATHI: Noth-
ing will be done against your will.
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THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : Shall we agree to sit at 10.30?

SHRI V. M. CHORDIA : No, Sir. Only
11.00.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : As it is the wish of some hon.
Members, the House stands adjourned till 11
A.M. tomorrow.

The House then adjourned at
forty-eight minutes past ten of the
clock till eleven of the clock on
Saturday, the 23rd December, 1967.



